BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
(OA No. 33/2020)
Surender Singh

rereeeeessssnsnanessssApplicant

Versus
State of Haryana & Ors.
ssassnsnresasuensons ...Respondent
INDEX
Sr. Particulars Pages

No.

1. | Report In compliance of order dated 03.02.2020 A __Li

2. | Copy of conducting a survey of illegal structures
and to make detalls plan for the area in question. 5
A copy of letter dated 03.06.2020 Is annexed as
Annexure-R-A.

3. | Slum pockets and prepare a DPR for their “in-situ”
redevelopment on PPP mode at the earliest vide this é
ofice memo no. MCF/STP/2020/428 dated
19.06.2020. The copy of letter dated 19.06.2020 is
annexed as Annexure R-B.

4. |Implementation of residential scheme is in progress :! _ |3
and said status report is annexed as Annexure R-C.




BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION No, 33 of 2020

IN THE MATTER OF:

SurenderSingh e Applicant

Versus

State of Haryana & Others ... Respondents

REPORT ON BEHALF OF DEPUTY COMMISSIONER
FARIDABAD, HARYANA STATE POLLUTION CONTROL BOARD
AND FARIDABAD MUNICIPAL CORPORATION IN COMPLIANCE

OF ORDER DATED 03.02.2020.

MOST RESPECTFULLY SHOWETH:

1.

That the Hon'ble Tribunal has taken cognizance of the original
épplication alleging illegal encroachment of a park in 2C Block & 2D
Block of NIT Faridabad, Haryana by Shivalaya Colony and

Nagababa Colony (Respondent No. 6 & 7).

That since the land in question falls under the jurisdiction of

Municipal Corporation of Faridabad, therefore, comments have been

sought from MCF.

That as per information received from the MCF, contempt petition
bearing No. 2064 of 2015 titled as “"Jan Kalyan Samiti vs. Ashok
Sharma” was filed ra!sing the issue of illegal occupancy in parks in
Block-2C and 2D, NIT, Faridabad. The said contempt petition is

pending before the Hon'ble High Court which is fixed for 30.09.2020.
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That a status report has been filed by way of affidavit of Sh. Yash

Garg, IAS, Commissioner, Municipal Corporation, Faridabad stating

the following facts:

(a)

(b)

(©

(d)

On 11.102017 Sh. Amardeep Singh the then Joint
Commissioner filed an affidavit before this Hon'ble Court
stating therein that more than thousands families have been
residing in said'area for more than 40 years and it was prayed
to the Hon'ble Court to grant 3 months’ time so that MCF can
approach the Government to frame a rehabilitation plan in
larger public interest to neutralize the issue of “encroached
land”.

The then Commissioner, Municipal Corporation, Faridabad,
vide Memo no. MCF/STP/2019/59 dated 01.08.2019 had
submitted a proposal to the Director, Urban Local Bodies
Department, Haryana to change the use of the park site
2C/2D which ‘was earmarked for parks situated in NIT,
Faridabad for residential use alongwith existing religious and
institutional buildings. The revised layout plan of the scheme
was examined by the Urban Local Bodies Department,
Haryana and it was observed that these two existing parks in
the scheme were proposed to be converted and earmarked for

residential use.

That vide memo no. DULB/CTP/A2/2019/13084 dated
08.08.2019 the Director, Urban Local Bodies Department,
Haryana intimated that proposal of respondent-corporation
forwarded vide memo dated 01.08.2019 regarding revision in
layout plan of 2C/2D park bearing drawing no.
MCF/STP/2019/1351 dated 01.08.2019 for change of land use
for residential use alongwith Religious and Institutional
buildings has been approved by the Government and directed

to seek objections.

That in reference to the above, the public notice was issued in
newspaper on.17.08.2019 and total 990 persons/trusts filed
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(e)

)

(9)

their objections/suggestions. It is submitted that personal
hearings on 19.11.2019 and 20.11.2019 were given to the
persons who had filed objections and suggestions. After
conslderinglheéring the objections/suggestions, a reference
vide memo no. MCF/STP/2019/110 dated 20.12.2019 was
sent to the Director, Urban Local Bodies, Haryana for
consideration and conveying the final decision on revision of
layout plan being competent authority.

That vide memo no. DULB/CTP/A1/2020/3659 dated
03.06.2020 the Director, Urban Local Bodies Department,
Haryana intimated that proposal of respondent-corporation
forwarded vide memo dated 20.12.2019, has been approved
by the Government with the direction to go ahead with the
detailed planning by conducting a survey of illegal structures
and to make detailed plan for the area in question. A copy of
letter dated 03.06.2020 is annexed as Annexure R-A.

That as the land use of the park has now become residential
therefore, the illegal structures/encroachment existing on the
said land can now be regularized/redeveloped/improved either
by way of preparing an improvement scheme under Section
339-342 or by way of EWS housing scheme under Section
345 of Haryana Municipal Corporation Act, 1994. Further the
Government vide notification dated 17.05.2018 has issued a
comprehensive policy namely “Slum-in-situ Rehabilitation
Policy under Housing for All-2018” under the Section 345 &
398 (2) of the Haryana Municipal Corporation Act, 1994 and
Section 250 (a) of the Haryana Municipal Act 1973. As per
provision of this policy, slums existing on Govt. land can be
taken up for ‘in-situ’ re-development for providing houses to
the slum dwellers by involving private partners.

That after the aforesaid decision of the Government, the
detailed survey of these two pockets i.e. 2C & 2D, NIT
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Faridabad will be conducted and further action will also be
taken accordingly by following due process of law. It is further
submitted that M/s Yashi Consulting Service Pvt. Ltd 501-501,
5™ Floor, Kailash Tower, lal Kothi, Tonk Road jaipur,
Rajasthan, has been requested to conduct the survey of these
2 slum pockets and prepare a DPR for their “in-situ”
redevelopment on PPP mode at the earliest vide this office
memo no. MCF/STP/2020/428 dated 19.06.2020. The copy of
letter dated 19.06.2020 is annexed as Annexure R-B.

That implementation of residential scheme is in progress and said
status report (Annexure R-C) is on record of the Contempt petition
before the Hon'ble High Court for consideration. The directions

passed by the Hon’ble High Court of Punjab & Haryana shall also be

placed on record.

The report is submitted accordingly for kind consideration of

the Hon'ble Tribunal.
- +
Reglonalécer Deputy Cqmmissioner,
HSPCB Faridabad Faridabad
Region
Mt - ozloqpog,o

Place — Fonidaked
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Ihe Cominlssloner,

R\‘ad . Municipal Corporation,
— Faridabad. =
Momo,No.DULB/CTP/AL/2090/ 3659 ontodl ©3 Sl ‘é\ i
ol Kumnhm \ \

Subject: COCP 2064 of 2015 titled as Jan Kalyan Samitl v/s Ash
revislop of layout plan of Pocket-1 (Block c) and poclet-2 (Block-D)
.‘lrldﬂb-’ld- C?’

=

of the resldentlal schemo NIT, F
v/59 dated 01,00.2019 and

Kindly tefyr your office memo no. MCF/STP/201
memo No. MCF/STP/2019/110 dated 20.12.2019 on ‘the maltter clled as

subject above.
e vidernfemo 1no.

r office memo dated 01.00.2010 thly offic
00.2019 hoed alroady Intimatad Lhnt the

/13084 dated 08.

proved change of use of park 2¢/20 In the NIT Furldbad

long with the existing rellglous and institutional

sted to secok objections and suggestions on the

and declde such objections and suggaestions al

your Gn level. Furtherriore; such revisjon of [erid_use was.Lo-he narriud er———"

- ——thDT"oTrIEE'ﬁuVTﬁg; Eéﬁ-dm:ted'-detalIedF‘su'WaV"b‘r"l’ll'adal structures falling In

Lhe area under reference and made detalled planning of this area.

2; In roference to you
DULB/CTP/A2/2019
Government has ap
Into resldentlal purpose a
bulldings. It was also reque

proposed revision _of land use

2.2019 forwardud tho report on thu
Objectlons and suggestlons for conslderation and conveylng the final duclslon
on revislon of lay out plan belng this office the compatent authority. The
Government has approved the proposal with the directlion to go ahead with
the detalled planning by conductlong thg survey af lllegal structurus nnd ko
dutalled plan ot this area.

vour offlce vido meémo dated 20.1

t Is requested to take necessary actlon In tha mattor and
ken report Lo thls office so thol the reply of thu worlhy

In view of above |
d urgently as this case Is llsted on 03.07.2020.

submlit actlon (3
ACSULB may be prepare

i %

(Sunm-verma)
Asslstant Town Plannar
for Director General, Urban Local Bodles
Haryana, Panchkula,

C .
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esnlan® Tevm Planaer
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Commissloner
Muniipal Corporation
FFaridabad

Sh. Sanjny Gupta
Muanaging Director
M/s Yashi Consulting Services Py Lad,
£01-€10,5" Floorsablash Tower Lal Kothi. Fonk Raad
Jaipur, Rajasthan
Memo No. MCF/STP2020/ Y44
Dated g 19-0§- 2030
sub:  Preparntion of DPR for In-Situ Redevelopment of Pocliet-1 (Blocl 2C) and Pockel-2
(Blocks2D) N11-2, NIT, Faridubad.

It is intimated that ns per govt, approval canveyed vide memo no. DULB/CTP/AN/2020/3659
dated 03.06.20 the luiid use of 2C and 2D slum pockets has been converted Irom park to residential,
Now MCF intends to redevelap them under *Slum-in-Situ Rehabilitation Policy under Housing for
All-2018” notified by the state Govt.on 17.5.18.The Govt. has alsn dirccted (o po ahead with detafled
planning by conducting the survey of iliegal structures and make a detailed plan for this area .

It is further intimated that State Urban Development Authority (SUDA). Gost Haryina has
entrusted the job of preparation of Housing far All Plan of Action nnder PMAY (L) v you for al)
1owns in Haryans including preparation of detailed praject reparl. Accordingily yonr agency prepared
the survey plans for the slums existing in Faridabad however the survey of present slums in 2C and
2D pockets of NIT could not be done due to the resistance of these slum dwellers at that time . Now in
the chanped circumstances as MCF is thinking of rchobilitating these slum dyellers at their present
place. there should be no resistance from them,

In view of above i1 is requested 1o conducl the survey of these two slum pockets and prepare

a DIPR for thelr “in-situ” redevelopment on PPP inode al (he earliest considering it as remaining part of

U{C Asstl. Town 'ﬁ:umm:r

for :Cominissioner

your earlier work order ussigned by the Stale Govi (SUDA) .

Endst.No. MCF/STP/2020/ L4449 Dr. 19.06.2020

A copy ol the above is also forwarded (o Direcior General, ULB .Govt, Haryana with the request 1o
direct Mis. Yasi Conslting Services Pvt. Lid., Julpur 10 complere the said job under the scope of
previous work order issued by Stale Urban Development |aryana \

Asslt, Town Plannes

for :Commisslouer
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IN THE HON'BLE HIGH COURT OF PUNJAB AND HARYANA AT

CHANDIGAWII,
cocy Ng, 2064 ol J00N
Jan Kalyan Samiti sk el

Versus

Aok Kuman g ARS i |(f:!.'3p(lndﬂlltll

Status Report by way nf affidavir of
Dr. Yash Garg, IAS, Commissioner,

Municipal Corporaticn, faricdabod,

I, the above name deponent do hereby solumnly
ittivmed and declare as under:
1 Thal I the above deponent, has joined the Municipal
Corporation, Faridabad as its Commissioner on

L, 01,2020 and  is competent to [lle the prescil

J "nI” :'-;-.}
) S = the
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At sl on 11.10.2017 Sh. Amardeep Singh the then Joinl
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)6 n‘ﬁ!{;ﬂhunlurnanut ilod an alffidavil Loelore Uhiis Hond 1
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court  stating therein that more than thousancs

[amilies has been residing in said area Ffor mmwe

i 40 years and it was prayed to the Hon'ble Courl
lo grant 3 months time so that MCI' can approach the

Coverpment to Lrame a rehabilitation plan in large:

public interest to neutralize the issue of

woheroached land”. The present affidavit is being

Vol AN continuation with the earlier siatun



leports/alfidavits filed by the respondenz -

Culporalion,

' Thal this Hon'ble Court vide order dated 29,001,700

jransed the following orders:

“Commissioner, Municipal Corporation, Faridabacd is present inperson
Afhidavit of Sicddhi Nath Roy, Addl. Chief Secretary, Govt. of Haryan, {rban
Local Buodies Depariment, Haryana filed, which is teaken on record. Order
dated 23.09.2009 passed in CWP-13508-2006 has admittedly been not
caomplivd yo far amd one or the other excuse hay heen put fortl, Farlier, it
way presented that some rehabilitation sieps are being initiated by the Stute
ane on the undertaking, the contempt pracecdings were dispased of on
07.09.2010. Till date. nothing cogent appears (v have been done. Lven the
Commissioner, Municipal Corporation hus no proposal 1o pul forth fur
complicnee of the arder passed in the weit petition. Learied tate voniael
submits that a proposal of the Conunissioner, Municipal Corporation dated

20.12.2019 has heen received, which is being considered by the State. This

S 0, mf\- appears to be u lanie excuse, just (o linger on the maiter without taking any

N\

decision. The question is why the encrouchment i not being remaved

wmmissioner, Municipal Corporation will file his personal affidavit (o this
effect on 0)3.04.2020. Additional Chief Secretary, Gowvt. of Haryana, will also
apprise uboul uction taken on the report of Conunissioner, Municipal
Corporation on that day and about compliance of the order passed in the
writ petition. failing which he Wil remain peesent i the Cowet i person

List o 03.04.2020."

1. hat, the then Commissioner, Municipal Corporation,
foridabad,  vide Memo no.  MCE/STP/r019/%9  dal el
0].08.2019  had submitted a piopusal Lo Lhuo
bitoctor, Urban Local Bodies Department, Haryana tu
clnge  Lhe use ol Lhe pack sile 2C/2D whicli wa

carmarked Ffor parks situated in NIT, Faridabad for

-

——

—

residentlal use alongwith existing religious and
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SN was oxamined by the Urban Local  Bodien
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Prtment, nay yang and it was observed thalt Lheye
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XLy paiks in Lhe scheme were proposud Lo

J

tonverted and earmarked for residential use,

cthetvEde mema oL DULB/CTR/AZ/2010/1 30U ddated
Wit o, 0T Lhu Director, Uthan lLioeal Bl i
b tment Haryana intimated thal proponal ol
Pecpoendent -corporation  Forvarded  vide  meme  dated
U1.0u.2019 regarding revision in layout plan of 2C/2D
vk bearing  drawing no.  MCF/STP/2019/1351  «cdated
Gl 2019 Lo hange ol land use Fo) Lesidenttal use
alongwith Religious and I[nstitutional buildings hao

i 1.!”! E_\ “".‘
ey ipeprtoved by the Government and dbrected Lo gl
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ot M. TR in relerciore to the above, the pablic pot o

s )
T uas Issued in newspaper on 17.08.2019 and tolal ud9p

persons/trusts Liled thelir objections/suygestions.
I Is subii LU Lhat  personal hear ings on
(v,11.2019 and 20.11.20)3 were given Lo the persons
who had  Eiled objections and sugyestions, Afle:
concridering/Zhearing  the  objections/Zsuggoat jonn, .
redvcence  vide  memo  no. MCE/STR/2019/100  daled
W.l2.2008 wan sent to the Direcltor, Urban Luweal
Woalion, Haryana tor consideration an vonveying Ll

\ Linal  decision on o revision ol layoul plan being

—

campetent authority.
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‘enpondent-corporation forwarded vide memo  dated
WLEEM s bheen approved by the  Governmand

Ve the divection to go o ahead witho the detaile |

Ibannding by conducting  a  survey ol o 1llegal
Paovetaren v to ke celat ol pobane o Tl e

rhogquestion. A vcopy ol letter dated 03,006,200

mnoexed as Annexure R-A,

4. That as the land use of the park has now becom:
residential therefore, rhe illegnl
dbrmctures/encroachment existing on the said land
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nuw  be reynlarized/redeveloped/ tmproved etthog

way of preparing an improvemen!  schome  unicled
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RS Thnler Section 345 of Haryana Municipal Corporal pon
Act, Luod, Further the Governmenl wvidle pol il ieal i
dateal 10.05.20018 has 1lssued a comprehensive pol iy
namely  “Slum-in-situ  Rehabilitation Policy unde
Hon-t g lor ALE-0018" under the Scetion 44, 4 3ul
(»1) of the Haryana Municipal Corporation Act, 1994
ainl Section 250 (a) of the Haryana Municipal A
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Loy rnment, Lhe  detal lod survey W e, LW
Pekeln e, WooRb,  NIT  Far pdabadl wiil

caduneted Al TV ac! con Wil
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oy ther st tet Lhimt WBAu Yashit TR T
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Tihe performance and tmanpower o Jl
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{0 ool survey N Coronda VYortus., Aparl Yoy Chels,

| hose who can ho vulnerable vo the virus e also
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Verification: -

Verlltiod that the contents

oo the abwve Leply are Lrue ant

knowledge as derived from official
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